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Iﬁ THE CENTRAL ADMINISTRATIVE RIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*ok ok

. 24-11-98.

M.V.V.3atyanaravana Murthy . Applic¢ant,

Vs

i. Tha Suparintandsnt of Pest Cffices,
Rgjahmundry restal Divisien,
Rajahmundry,E.G.District.

2. The Asst.Superintendent of
past Of ficas, Rajahmundry
East Sub-Divisien, Rajahmundry,
E.G. District.

3. B, lakshmana Ree . sR&=sSpe

Mr.5.Ramakrishna Ra

+4

Ceynsel far the applicant

Ceunsel fer the raspendents : Mr,N.R.Devaraj, Sr.

CORAM 3=

THE HON'BLE SHRTI R. RANGARATAN : MEMBER (ADMN.)
THE HON'BLE ZHRTI B.S.JAL PARAMESHWAR : MEMBER (JUDL,
Fok ko k
ORDER

ORAL ORDER (PER HON'RLE 3HRI R.RANGARAJAN : MEMBER (

Heard Mr.3,Ramakrishna Rao, .learned ceun
sprlicant and Mr.W.3atyanarayana for Mr.N.R.Devaraj,
ceunsel for the respendents, Neticsa has hsen served

Bamained absent,

ndents.

&

S

ADMN , )

Sa]l for the
learnad zrurs

on R-2, He heg

2. ' The applicant while werking as a prwvisi%nal EDBPM,

Nidigatla Branch 0ffice in Rajahmundry Pestal Divisi

en w.e.f.,

qgﬁ-QS submitted his applicatien fer rggulgg_gppﬁgntmqgghgf EDBPM

of that pest sffice when the n@tificati@?QQ;qBE7N§3i
. J-afﬁ

28+9.95 was issued fixing the last date of receipt e

#s 27-10~95. 1In respense te thet netificatien 7 app

s
qatla dated

f applicatien

licatiens were

eel/~




-
. received including that cf applicant as well as R-3,
| R=3 was selected for that post.
3. This CA is filed to set aside the selection o

end for @ conseguential directicn to R-1 to appoint th

on a regular basis as EDBPM of that post office in vie

Hi¢

owever,

f R=-3
e applicant

w of his

i i >rkin sils w,e.f,
satisfactory service while working on provisional basils ’

9-7-295,
4, It is stated in the revly that the case of th
applicant was rejected as he had not produced original

Certificate, He had produced only the zerox copy of 1

list iesued by the Head Master of the Z,P,High School,

Doskayalapalle, It is alsoc stated that the applicant H

produced property certificate that he cwns a house in 4
of his claim.

S. We have perused the notification dated 28-2x9

the notification nowhere it has been clearly stated tH

the originzl documents are ¢ be enclossd to the applid

It is alsc seen from other applications that criginelp

copieg/zerox copies were produced, The other candidate

submitted attected copies of the Board of Secordary Sg

Fducation certificate and that certificate wWas accepte

with'the intention to check those sttested certificat

of verificaticn, Hence,

attested copies cof the S8C Certific

Secondary School Education then that will meet the requ

as per the notification/applicaticn form., We have che

the application éubmitted by the applicart., 7The applis

not submitted the Certificate issued by the Board of Sed

School Education either original or attested copﬂ?&. He

enclosed a mark certificate issued by 2i11a Parisad Hig

—

e
S5C

he marks

ad not
upport
5. In
at only
ation,
attested
s also
hacl

d probably

at the time

if the applicant hag submitteld hig

ate issued by the Board of

irement
cked up
rant has
fondary

* has

h School,

..3
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Dosakyalapalle signed by the Head Master of that school,
canﬁot he equated to the origiral or zerox copy certificate
issued by the Board of Secondary School Edueéfion. -In the mark
certificate enclesed to the application the aﬁplicant hhd given
in writing that he will preoduce the original within 10 Hays time,
Bﬁt it apprears that he has not complied with that statement. Ewk
Even though the learned counseltfor the applicant submits that he
had produced it‘at the time of verification,isuch a submissien

cannot be accepted at the face value as therg is no evidence to
that effect. Hence, the rejection of his case for the |reason

that he had not submitted the Board of Secendary Schogl Education
certificate has to be taken as correc£ and thg rejection'oflthat
sccre cannct be faulted., The other contenti&n need noff be .qone

into as\the applicant had falled to meet the requiremdnt of the

submission of the Secondary School Educatien certificite either

in eriginal or attested, Hence, the application has to be re jected
for want of merits, Accordingly, it ise dismissed. No costs,
6. ~On 9-%-0¢ an order was rassed by the Bench fgr

ncn-preduction of selecticn file whéch was directegd tg be
|

produced by the earlier order dasted 21-8-96. The orddr of the

Bench dated 9-9.0g is reproduced beloﬁ:-

"Despite our directions dt, 21~B-QGL the resgondents

have not produceg the selection file'which Was di?ected to be
vroduced, The 0a is admigted. Issue notice to the responéents.
Respondent No.1 is directed to submit_an”explénation'as ﬁg_to W
mpliance of the

This should bhe Separately fileld. Respcndent
e granted six weeks time to fjle-their?reply to [the CA, ™

g | R

J

the reccrd has net been produced today in co
earlier directicn,




-4.
7 As per the direction the explanatioﬁ of R=1 is

t to he filed

or production of record.
i

No separate reply has been filed in this connection., The learned
r

separately for non~-compliance of the order f

counsel'for the respondents submits that the | reason hals been

incorporated in the last para | of the reply. This is ot @

reply filed separately, It is included in t?e ceounter] which

is not comtemplated in the order of the Bench dated 9-{9-96,

|

The replv should have been filed bv R-1 in his individual
cepacity separately, That was not done, HeLce, the grder
dated 9-9-96 in regard to the submission of the explanation
cepars+ely is not complied with. R-1 is fully reéponsible

for this irregularity. Hence certain amount of cost Has te

be paid by R~1 so as to ensure that he will inot repeat the
irregularity in future., Hepce, R-1 whe was [incharge ¢f the

rest office on 9-9-96 should pav an amount of Rs4 100/~ |to the

A.P.Lecal Aid Committee, High Ccurt Building, High Court,
Hyderabad within a pericd of 7 days from thJ date of feceipt

of a copy of this order. That amcunt should be paid hy K-1

!

{
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and not by the government,
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The Supesrintendent of Peost OfPices, Rajahmundry pdstﬁl Oivision,

JmLélM[’“f"‘“ JfH/”"f"//}ﬂA

wv*"-""‘"'d;* / 7’19

Jéhmqury Eagt

0A, 993/06
Copy tor=
PR
Ha jahmundry, _
2. Ths Asst Superintendent of Past Uffices, Ra
. Sub Division, Rajebmundry.
"3, One copy to Mr, S.Ramakrishna Ram, Advecats, CAT., Hyd.
4, DOne copy tm-mr; N.R.Davaraj, Sr.CGSC., CAT., Hyd.
5. One copy to 0.R,(A), CAT., Hyd.
6. Dng dupl&cata camy.

ﬂggﬂuiafLuAﬂj

Jieed




S SRR

Py

f"r

11 CounT “

[N Rl i ki S B A L
TYPES B CHZIDKED u{’
U S ARPYED Y

CoMPRTED BY
IN THE CENTTAL ADR IXIST nTIVE TRIZWGL

‘ QYOI .0 DTHCH. HYDERaBAd

J

THE HON'3LE SHRI R, adBAA3AN ¢ ()

AND \
THE HIN'ALT SHRI 5.5.341 2ARAMEZZHIIR:

M{J)

e

DATED B | Dﬁii;{'[k

CIBERAIWDGMENT
=T or

on.ng Q4R [4¥15

AOMITTED w D IiTEJiﬁ pI=
I1S5UED

ZCTI NS

ALLOWED
31505550 OF WETH DIRECTICHS

DISMIS3ED-

o -

DISMISSED AS f/ITROAUN
o MpERsn/aEdEgTEd
NO CADZR AS TR

)/ | YLKR

g1g senafEs sfadww "]
Centrel Administrative Tribunal
Sxu | PESPATCH

-30EC W8 |
Q&&g -
gruargaargfla T\f

HYDERABAD BENCH






